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PART IV

Ads of the Gujarat LegiSlature and Ordinances promulgated aDtl
- .Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the

Governor on the 28th Mar~h, 1991 is hereby published for general information;

R. M. MEHTA, .

Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO.8 OF 1991.

, /

(FirSt pJlDlisheq, after. having received the assent of the Governor in the
"Gujarat Government Gazette" ,on' the 30th March, 1991).

AN ACT

further to amend the GujaratTax on Luxuries (Hotels and Lodging H~es)
Act, 1977. /

It is hereby enacted in the Forty-second Yeaf of the Republic of India
as follows:- '

1. (1) This .A.(}tmaybe c.alled the Gujarat Tax on Luxuries (Hotels Shor6
and Lodging Houscst (Amendment) Act, 1991. " 'title $GeI
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meuI;.

(2) It shall come into force on the 1st April, 1991.
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2. In the Gujarat Tax on Luxuries.(Hotels'and LodgingHouses) Act,
1_9J7,in section 3, in sub-seQtion (1), for clauses (a), {b) and (c), the following
c1a'Q3esshall be substituted, ,namely .:- -

"(a) Where ,the charges' for
lodgi:fig are. not" more than fifty
rupees per day per person.

(b) Where the charges for
lodging are more than fifty rupees
hut .not more than one hundred

" rnpeesper day per person.

(e) Where the charges for
.1oilging are more than one hundred
rnpees' QutnGt '1UQrethan .three
hundred rupees per day per person.

(d) Where. . the' charges f~r .
'lodg-ing are' more tha~ t1+ee hundred
rupees per day per person.

/

.. .
,..

-, ,

Nil.

....

10 per pent. of such charges
in exCess of Rs.50 per person
'per day. .'

,~,' Rs. 5 plus 15 per.i -cent.' of
'. such charges .in eXcess'of

llil~ Rs. 100 per .person per 'day.
, ,

Rs. 35 plus 20 per cent. of
such charges in excess of '~

Rs. 300 'per person' per dayt".,

"

~.

GOVERNMBNT' CENTRAL P&ES$, GANDIfl.NAGAI.
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